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SHRI ANNAfAHEB SHINDE : Sir,
1 do not agree w th the statement of the
hon. Member. " he law of Diminishing
Returns does no apply to this. In fact,
the world exprrience indicates that
the use of fertil zers in a balanced way
is always useful a 1d it is bound to improve
agriculture and productivity.

MR. CHAIRMAN : All right. Short

Notice Questfon. Mr. Kulkarni.
£2 NOON
SHORT NOTIE QUESTIONS AND
ANSWERS
Guru GO WALKAR’S SPEECH AT
Derur
*3. SHRI A. 5. KULKARNI: Will
the Minister o0 HOME AFFAIRS be

pleased to state :

(a) whether Government’s attention
has been drawn to the speech preaching
communalism d livered by Guru Golwal-
kar at Delhi on 22nd November, 1970
and

(b) if so, whit is the
Government t} ereto ?

reaction of

THE MINI! TER OF STATE (SHRI-
MATI NAND NI SATPATHY) : (a)

Yes, Sir,
(b) Governm :nt unequivocally  con~
demn all projaganda projecting the

doctrine of Hi du Rashira asitis totally
opposed to the concept of Indian nation-
hood under our Constitution. Our
Constitution ¢ uarantees to every citizen

freedom to {)llow his own religion.
Fundamental rights and corresponding
obligations are secular matters. Govern-

ment thorougi ly deplore any attempt to
cast doubts on the loyalty and patriotism
of any sectior of the population merely
.on grounds o their religion.

[M;z. DEerPuty CHAIRMAN in the Chair.}

SHRI A. G KULKARNI : Sir, my
first question s this : As the Minister has
stated that t] ey take a serious view of
the propaga ion of the idea of Hindu
Rashtra, etc.. I want to know what are
the sentenc's or what are the actual
paragraphs o1 what was the objectionable
thing that was uttered by Guru
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Golwalkar in that meeting ? Secondly
Sir, I have been allowed two questions
and s this is part (b) of this question.

MR. DEPUTY CHAIRMAN : Is

it the second question or the (b} part
of the first, question ?

SHRI A. G. KULKARNI : This
is the (b) part of the first question.
Sir, I want to know whether certain
political parties, certain personalities,
are always harping on this idea of

Hindu Rashira when the Rindu religion,
Sir, for the pastso many centuries has
not been able to adjust itself with its
own minority and that is why people
and many persons like Dr. Ambedkar
had tocome outand embrace Buddhism.
So, in view of this, I want to know whether
the propagation of the idea of Hindu
Rashtra creates unnecessary mistrust in
the minorities and what is the positive
step itis going to take ? I want to know
whether the Government has prosecuted
anybody in this connection. This
is my first guestion.

A RGN : T TAT FqATT 2
Yo, w1 € 9YzRE A1R STET 4 F STy
FgqT Figarg ¥ o 3w agqra w39
w eafaa 5%, wifs @ gag a3 feeg
gq & qix § wrg srqrfedt W g o 3
T ad 7 fgg s g, g & qfcwmr
g, fegus qarg, fargm #nd
Fage  qial

st JAA A ¢ A SETIT A
wd wYeE € ga @ o dray sanfedy
aa g

s eormITmY : AF ) 3§ A6y
wafs sEwgs @ oft o{w aEr H
T ag gast swArfEr wra & A gurdy
a1 ga | g8 UF d2ee 4% faely 9eq #r
il 4 feet gu—aft St &y 7 fadt &
AT gHH IEIA AT THo THo T T
MNeaas F AR A qg fag fear g & 7
ATty fgegea FY Srad @ A § | IR
forgr 2, gz feeae sl wafadt & oz-
fagi qe A @ &1 ar T g1 W q@r
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& ? 1S Aoy, E FE srRAT ;g Y FAqT
a% feg ad Fa1 § FA AT, ..

Y FqewTaf : THRATIAT Y, I3 AIY |

SHRIMATI NANDINI SATPATHY :
Sir, the hon. Member has asked two
questions. He wanted to know what
ate the objectionable things in this speech
of Shri Golwalkar. I do not have
the whole speech before me here. I
do not want tosay what are the objec-
tionable things. But I can say certain
things which he mentioned in his speech.
Those are some of the things which he
said; I am not quoting him. He said
that those people who had invaded India
about 1000 or 1200 years ago were taking
advantage of our ignorance and our
weaknesses. He said that the word ‘‘Bha-
ratiya” was synonymous with the word
“Hindu’’; India was in fact a Hindu nation;
and Indian culture was basically the Hindu
culture... These are some of the things
which he mentioned in his speech. 1
do not think these are objectionable. .,
(Interruptions.)

oft WTVEY QA AWE ;AT I

qART FAT & 7 LR FT AT FFIC
gar g 1

wft wEETe T < AT 3w T Ry FEAT
agt 21 gme dw Fr sfewce wEAT
st fogrg weae FY &, 7 faoaraare
2w & faofY &4
(Interruptions.)

MR. DEPUTY CHAIRMAN : Let
there be no dialogue and no interruptions
please. Let individual Members ask ques-
tions.

it frdom awl : 7 ®§Eg STA-
A FT g7 T AR gER A faedr-
wIa FT AR q@ag § el fusd-
T FLIW 8 |

SHRI J. P. YADAV : Sir, on a point of
order. ..(Interruptions)

SHRI A. G. KULKARNI : Sir.,
MR. DEPUTY CHAIRMAN Mr.

Yadav is already on a point of order. Mr.
Yadav.
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SHRI LAL K. ADVANI : Sir, on a
point of order ...

MR. DEPUTY CHAIRMAN : Mr.
Yadav, you have no point of order? All
right,

SHRI LAL K. ADVANI
(Interruptions.) Questions are asked on the
basis of facts. Here we do not know what
was the subject. Nevertheless a propa-
gation is made against a particular party
or an organisation deliberately, and the
question is sponsored and prompted ...
(\Intenuptions.)

Sir. ..

SOME HON. MEMBERS
no point of order...

: This is
(Interruptions)

SHRI LAL K. ADVANI : My point
of order is. .. (Interruptions) 1 think further
questions should be ruled out entirely. .,
(Interruptions.)

SHRI BHUPESH GUPTA : Sir, a
point of order has been made. .. (Interrup-
tions.) 1 am surprised she did not take
exception to the speech... (Interruptions.)

AN HON. MEMBER : What is wrong
with the speech ?..,( Interruptions.)

SHRI ARJUN ARORA : Sir, may ¥
ask a question?

MR. DEPUTY CHAIRMAN : No.
Even Mr. Kulkarni’s question has not been
answered yet. .. (Interruptions) Order, order,
please.

SHRI PITAMBER DAS Sir, let
us coolly consider the question. The
question simply is whether Government’s
attention has been drawn to the speech
preaching communalism delivered by Guru
Golwalkar at Delhi on the 22nd November,
1970. I want to make one submission.
If the hon. Minister has not got the
text of the speech, I have got the tape-
record of it and the original speech.
That may be reported and, after that we
would like to know what are the objection-
able portions in it.

({nterruptions)
MR. DEPUTY CHAIRMAN : Order,
order please.

SHRI ARJUN ARORA :
point of order.

SHRI BHUPESH GUPTA : I believe
she has read it today in the press....
(Interruptions.)

Sir, on a
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MR. DEPUTY CHAIRMAN : Mr. | s guawmfa : 45 51301 927 7g
Bhupesh Gupta please sit down. -
ar fF fgrgeard zrgvw w ag w19 o

SHRI A. G. F.ULKARNI : I have also | Y 31T garar o1& &Y 74 )
got the text of the speech if Mr. Pitamber

Das wants it. =t fads amt @ sefA sET St A

SHRI PITAMBER DAS : I have got | {9iqaT ga &A% &, 91, 1k #7§ &Y
the tape-record. Fraar |

SHRI ARJUM ARORA : Sir, the speech - .
was reported in the Hindustan Times of Wl WTEEat WA qrRA ¢ wAd fER

November 23, 1970. ‘ é?rri HrFw fafaes WEN

MR. DEPU1Y CHAIRMAN : What st fa<srw qaf g fafqe< 3 qeT
i 1 f ? o .
is the point of order Tar T warT afeEd waedy 3 @ &

SHRI LAL k ADVANT : Thatisnota
point of orde:

SHRI BHUPESH GUPTA : Yesterday»
in this House the Hndustan Times report

SHRI ARJUY ARORA : Sir, it is as became the_ subj?ct-mgtter of a one-apdl-a-
much a point of order as Mr. Advani’s. half hour discussion without the permission
of the Chair because it was meant to attack

The Hindustan Times is neither a Gommu- | the Soviet Union. Today the same Hin-
nist paper nor 1 Congress paper. It is a dustan Times is... (Interruptions).

Birla paper. AN HON. MEMBER : His Master’s
Voice. .. (Interruptions).

SOME HON MEMBERS : It is Indira

Gandbi’s paper .. (Interruptions). MR. DEPUTY CHAIRMAN : May
. I appeal to the hon. Members not to

SHRI ARJU { ARORA : Itis a Birla | interrupt? Let them ask the questions and
paper which ormally supports . . . | let the hon. Minister reply. If you also
(Interruptions). want to ask questions I will definitely give
you the opportunity. You will get a
st Fugamaft 1f€=§'€"'m Zrzeg fFawr | chance to get clarificavions and information

- . ~ | from the hon. Minister. But please
qIY &, THF AL H AT AR TGS FT TG | do not interrupt because the interruptions
3 S will not help anybody. On the contrary,
gl st R WNEE Hﬂfﬂ'ﬁﬁﬁfﬂfﬁ‘ql if there are continued interruptions, we
. . will be wasting the time of the House onlye
ot fagem vl wO AT W R fE | ARTON .
2 SHRI AR]J ARORA : Let me speak.
AT g 16 WAAT TR, TG @Y | wiae is this, the Jan Sangh Membes
interrupting me all the time?

Y SAATITA : ATT ATAT FTFAT aF T

~a MR. DEPUTY CHAIR ,
FC AT, T AT WFT 37 | MAN : Order,

order. He wants to raise his point of order.

ot frism zaf 7 A i odf | st R R smoU o
I 7 & fag favwr @i g & | 9% ST, S\ A AT FIATE. ..

ZAFT AT FE G{W "'fgf t (Interruptions)
N = . SHRI ARJUN ARORA : I

oft AwITR F qUAT ARIATE. | yielding. J am ot
sy geawmia : 43 ST | SHRI SUNDAR SINGH BHANDARI .
;aT‘fWH", ERJ I8 aﬁa?i{i % 'I' (Interruptions)
~ N . t may be an additional information.
) AWM TIE TETATRATE . .. | And should it be the basis of the discussion ?

(1 rterruptions) (Interruptions)

965 R.S./70
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SHRI ARJUN ARORA : They talk
of Hindu culture. (Interruptions.)

SHRI SUNDAR SINGH BHANDARI :
What is under discussion?

SHRI BHUPESH GUPTA Why
do we not proceed, Sir? I should like to
know whether Members have a right to
ask questions. There are also other
Members who want to ask questions.

SHRI ARJUN ARORA : I can state
my point of order only if the Jan Sangh
Members display some tolerance. (In-
terruptions.)

SHRI B. V. ABDULLA KOYA
Tolerance is not in their- blood. You
need not wait for them. (Interruptions).

MR. DEPUTY CHAIRMAN : Order,
order, please.

ot frdw aaf @ s qrdAr FEN
fFd IUART NA, garg 7 73 W

g

SHRI K. CHANDRASEKHARAN
These interruptions are unnecessary. Let
us proceed with the supplementaries.

SHRI ARJUN ARORA : The ‘Hindus-
tan Times’ report makes it clear.

MR. DEPUTY CHAIRMAN : Please
let me know first in brief what is your
point of order. Then you may substantiate
it, but please do not read anything and
take time. Please tell me in brief what is
your point of order.

{Interruptions)

SHRI ARJUN ARORA : This House
cannot accept the suggestion of Mr.
Pitamber Das to play the tape in the
House.

AN HON. MEMBER : Why ?

SHRI ARJUN ARORA : If we do
so0, we will convert this House into a forum

of propaganda to preach communal
hatred.

MR. DEPUTY CHAIRMAN
point is clear.

: That

SHRI ARJUN ARORA : This House
cannot do it. This is my point of order.

[ RAJYA SABHA ]
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MR. DEPUTY CHAIRMAN : I
have already said that you cannot play
that record here.

SHRIMATI YASHODA REDDY : On
a point of order, and I want your direction
on it. When the hon. Minister Mr.
Mirdha, and the hon. Deputy Minister
M:r. K. S. Ramaswamy, both belonging
ito the Ministry of Home Affairs, are pre-
sent here, may I know, Sir, what is the
significance of my friend, Mrs. Nandini
Satpathy, giving the reply?

AN HON. MEMBER : Becasue she is a
communist.

SHRIMATI NANDINI SATPATHY :
This is because of the distribution of work.
(Interruptions.)

MR. DEPUTY CHAIRMAN : If you
all keep quiet, then only we will be in a
position to listen to the reply.

SHRIMATI NANDINI SATPATHY :
This is an internal distribution of work,
and a member of the Council of Ministers,
be it he or she, whao is asked to lock after a
particular subject. can always do it.
There is nothing wrong in it.

SHRIMATI YASHODA REDDY: How
can she reply satisfactorily when she says
she has not read that speech? That is
one thing. Please tell us about the second
part of the answer.

MR. DEPUTY CHAIRMAN All

right, you now reply to that question of
Mr. Kulkarni.

SOME HON. MEMBERS What
about the point of order raised by Shrimati
Yashoda Reddy?

MR. DEPUTY CHAIRMAN : Didn’t
you hear the Minister? You should have
patience and you should be attentive also.
She has said that it is a matter of internal
distribution and allocation of work. It
is for the Prime Minister to allocate the dis-
tribution of business.

(Many hon. Members stood up)

Please listen now; you cannot get up
every now and then like this. Itis for the
Prime Minister to distribute the work
and the Prime Minister has allotted this
particular subject to the hon. Minister
and that is why she is replying.

(Interruptions)
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SHRI KRISHAN KANT : Under an
order of the Government she has been
allotted work connected with national
integration. It cime in the papers. She
is the Minister n charge looking after
national integrai on, and she is quite
competent to reply to this.

SHRI BHUPE.‘H GUPTA : I can give
you information. We are members of
the National Inte rration Council and ...
{Intersuptions.)

MR. DEPUT?
please.

CHAIRMAN : Order

Y aATIEAN - § oqT F kg a9y
fam &1 [gamr cnzar § fF sy wgl
FUAT UF FT Fal I G 0 SATHT
foar o, agv & gzifor mmt ) &g
T WY ST we 74T ST R ATAAT & AR
Trad g, Fa e Em a @ g, ar
s gy Fird ) SR AT @A A
fFw |

MR. DEPUTY CHAIRMAN All
right, Mr. Rajna ain, please sit down now.

SHRI BHUPI SH GUPTA : Sir, your
direction was w ong. Let me say

MR. DEPUT " CHAIRMAN : Please

sit down Mr. Bh pesh Gupta. Let us not
raise any point of oider.

SHRIMATI YASHODA REDDY :
Why, why?

MR. DEPUTY CHAIRMAN We
want to contime with questions and
answers on this short notice question
and therefore o » (Interruptions).

T AT ATZT 5 gy ave F A
FAT WA TR 1 Avr fay A e
AN W W1 IT § AT AT w
A qB9 F AT fra e iR
afaF safkfmdm @ a3 | feT e
TR TG A 97 fraar [, 9t
GERICCE IR (G
Tredl § fF ar wa <fgm ok mee
FTEF g7 ffso

<
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SHRIMATI NANDINI SATPATHY :
The original question put by Shri Kulkarni
was lost when all these questions were
raised. He asked about the concept of
Hindu Rashtra and as I have already said in
my reply, this concept of Hindu Rashira
is very much against Indian nationhood.

SOME HON. MEMBERS : No, no.

SHRIMATI NANDINI SATPATHY :
I am helpless if my hon. friends who talk
about Hindu religion and philosophy
do not know the origin and the basic
theme of Hindu philosophy; I cannot
help it.

St RIS ¢ WIS ATE  ATET |
§ 99T 1T 30 TEG TH qIET F
T FTAEIT T IETE | ST &0 »74,
37 =it ot &y g31 afqw ) s Faw
fady wawey Sy & FEd @ wEE F
T 95qr, AR AR fA| wsa T
Wradr migFg A9 fr aram fgeg
FIAT T AIT FA &, a8 a¢ Al 741 -
T g1 1 gaFT Ay ag & % A
FOeT & wfegess § o feg 3o 81

off oA QY| ARY §;OTARIY

g

s} TRATCS ¢ FE U9 99T H
sfrady wawely st vz W fa § v A
feg afefar N am #w g, @ feg
sitfefom § afgooar 21

off sge =% faa : A A
sy =y @ : TE FET |

=y ey o fafae # ag
aamrsg % fawg For @ | fafaeet oga
fauz &Y A9 X T IgF 18 TFATH
FX zH gam oAtadr afeesy oot
TFATE FCENE |

sy Iqawmafa ;=T Ffsg |

sft TRATLT : § ATy §, § I
F¥ e 9T FF A%l g v gawr g/
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qaE-an @, gwrdy @ewfy qras-aesty
21 TE F FIATE 297 FrEr st A7
faedt forgt |

ot geawmafa ;. &rF &, SEwr gare
gt & 1 aw dfeg |

W OANTAT : T FE @ A
TR, F7 gfemwr off & wiefrotew § @R
¥ fad € zax sun A ara 7 7Y v
TO T30 & JT a1 e fx ey gesfy
T A wesfa uw amdm
deFfa g, 9an feg s o g, o ot
a1 €, fra ot o g, Sard shramd g
AT T FATT AT FT AT T T
AHY T FT 7T 2 |

Y Igmwmfa : sy 657

SHRI RAJNARAIN : She does not
now even an inch about Hinduism and
about Bharatism.

MR. DEPUTY CHAIRMAN

R . « " : Mr.
aJnarain, please sit down.

N fais qat (w77 gy mi
fem & ar wzi ax fr Ars BRI HY 1T
R, 98T a7 WA wtwar g g Y aga
=T ¢, AT gaF gaww fag o ax
ATET oA A g Afed ) a5
FAH F IAT FIE A1 FE a1 gH AL
sofe w@ g, wfer sEn e w fem
o OF Ay,

.%Tjr veawmafy 7w FEEA faeg
N OF IRA FH AR @ fergad &
e H

i awt : feg afkfar v Ak
¥ FEr, ITFT HrAW A Y

St Iawmafy : qw gTET qr ST
r'-ﬁ‘zf-r AAfFT | Order, order please,

S T ¢ aqy
FEI &, ITHT dIIA

JRET  JTET
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st Iqawaf@ : T 457, gare s
st faem

SHRI RAJNARAIN: You ask her to
sitdown. She does not know even the origin
of the word ‘Hindu’. She does nct under.
stand the meaning of the word ‘Hindw’
and what she is going to reply is nonsense,

SHRI BHUPESH GUPTA About
the origin of the word ‘Hindu’, let there
be a separate discussion. Now, let us
proceed with this.

st TwarTiae ¢ fgeg g A sife-
foa & a1 & o, @, § o 9y =y &,
Tafaq o197 IAFT JITT | T IART
frgy fsa ax ag @@ w7 agrar
FT ST Y FAT T | IqGAT FT AT
FET &

MR. DEPUTY CHAIRMAN
Rajnarain, order please.

: Mr.

SHRI S. D. MISRA : On a point of
order. ..

MR. DEPUTY CHAIRMAN
a minute please.

: Just

st fadom aaf : gurdy ot ax Araw
gora a1 #15 qq Agr g, AfFT fgeg e
FaR Y goad FAdT g, ITF a1
R § Ty wgar =fgT |

st Iqawmaf® : A1 AH A JAATAT
fs sraifae fafaeet ¥ #ar #@r ok

T fgg ¥ F AN T FH Fqravy
Do you want that all the Members
on your side should get up and create
an uproar and not allow the proceedings
of the House to continue? Is that the desire
of the House? I have said a number of
times, let the hon  Minister reply and
you will get your turn. You can present
yowr point of view and you can ask for
clarifications. Why do you get up every
moment and interrupt the Minister and
not allow her to reply ? Is that your desire?
Otherwise, please allow her to reply and
you will get your chance.

st i awt : ofma, F ©F AT
| FTATE | qgy AT grdAr ag d fw
| gw T oA sTAFT AT AL AIAQ fw
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gafag ad F33ax dargn fegod
& IR A wavET
WY &, TEHY i, WA §eed SEY
oY S7igT qEEA EM, S g, 3R
gard qrEf & T A Frwe o Al
% g dg@ H, wA@ & A H
wrwr oo, Afaq srge fegud &
TRy fgg af ¥ g TAw A
Jg WA TG g A q foaF a d 9g
sTAa g, a1 an T fad ggt fade w3
FARER

SHRI S. D. N ISRA : She is standing.

SHRI ARJUNM ARORA : You are also
standing.

SHRIMATI 1 ANDINI SATPATHY :
I am surprised t} at the hon. Members. ...

sy grATITEe ;s Iy qor afsg
qEd |

N MARWE T - w1 FIT T

MR. DEPUT ~ CHAIRMAN : Order,
order please.

SHRIMATI INANDINI SATPATHY :
I am very mucl surprised to see why the
hon. Members ire so much reluctant to
listen to the ans ver while they talk about
the Hindu religicn so much. (Interruptions.)
Shri Rajnarain t 1inks that he knows about
the Hindu relition more than anybody
else. (Interruption )

MR. DEPUTY CHAIRMAN
Rajnarain, pleate sit down.

: Mr.

st oAy @ § Fqar g fE
# frdfy fegen v adt wqarn, g
a9 F XA S FATE, FAGT g9 F AR
HAEAIE | A w199 g8 A g, g0
A WAL § | WL, @ fgeger ¥
IR g g ar s gfewr e §
FITAH sy w1 fggawadig, 9 fog
g at sfaw s s g wrfgn | e
fafreer a7 vt & 7 fem g
(Interruptions) St 3fer e FEd é 7 r%'?&:\
E, 1 37T fg:é g% T 3 ? (Interruplions)
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5t IrmamiE ;. qrER ofiy ) 43

St &, fogar ga | sgg )

S| TR . & T qg ArAged

g & frw qare 7dY g1 gaw Fr quw
FFEIT Falz AR

ot gaarala : o st ATRR S A
STRY | T K19 3T JOE F FToAT 1289
g "aT A oA A FAAE A
TAAIT A A FEATACE, T qd (XFE
#aft s wifgg a3 fam wro 3w A
9t 71 @FT | o @ fafwee Y
frard 39 Ay 34 s awioft 95
&, Fl TwATUEY 95T, w0 AR
IBAE | AT I amr &y g wEar ay
A wg, sfes g fewrd w3, S
W, f@m avds wWa adr at s
A qAT F FEAAE AT gOT 2, FaTq
AR T IEF I F AR H9IHA-
sud faoy @ gFT E

ot A Fag awt : <fimq, sy frdas
efe aw FAFFw wh N yam A 7
fFawi F1 3T HF T

st JugAmafq : g gl w7 IO T

W@ E ) A gT  Afse e aum
s |
SHRI SRIMAN PRAFULLA GO-

SWAMI : Why are they shouting ? We
do not accept their philosophy. (Interrup-
tion.)

SHRIMATI NANDINI SATPATHY f
Again I want to say this that this concept o
Hindu Rashira is very much against the
Indian nationhood. We have said this
many times in this House. India does
not consist of only Hindus. This Indian
culture, Indian philosophy, Indian heritage,
it embraces different religions, different
castes, different cultures, and everything.
So anybody who preaches in the name of
Hindu religion or Hindu Rashtra and tries
to divide the country, to disintegrate the
ceuntry. .. (Interruption.)
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SOME HON. MEMBERS : Who is SHRI BHUPESH GUPTA : Surely,
dividing ? Who is dividing? Sir, this does not follow from the Hindy

SHRI CHANDRA SHEKHAR : Mr;
Deputy Chaiiman, I rise on a point o
order. The question is limited ...

SHRI LAL K. ADVANI : I rise on a
point of order.. qg¥r § @IT F4AT 9T,

IEH a8 @I ECE | EHABT TEA HIHT
FfsT )

| Ao Fo AWAAFT : TgA ST @[
FAT IEE qTH  ATET 9X, WA SEW
AT ATMEC | A8 FAT FIE JADT E AT
grIgrg?

SHRI CHANDRA SHEKHAR : I
shall have my say. I addressed the Chair
already. I am not going to be bullied
by you.

S| Ao Fo FATAGY ¢ Alwd a3 dqI
9gT @3 gU |

SHRI CHANDRA
am not going to y.eld

MR. DEPUTY CHAIRMAN : I have

allowed Mr. Chandra Shekhar to raise
a point of order. After that I will allow
you.

SHRI LAL K. ADVANI : I accept
your decision. Only because the hon.
Member there shouts louder the Chair
permits him first. It is not propet.

SHRI CHANDRA SHEKHAR : Ma-
dam Deputy Chairman, Sir... I am sorry,
Mr. Deputy Chairman....

SHRI BHUPESH GUPTA : Nothing
wrong there. Sir, you aie as good as a
lady. That is there, Sir?

S\ d\arFre TE : FET H g3 UF AT
IR AFT A@ §, AAT ART  ATAT §,
AR AT AT E |

U% WIAA@ IR : AT qAT Fg T4
g N

Y DI T /AT AT A
FAT AT ATAT & 1

Rashira concept.

SHRI CHANDRA SHEKHAR : I do
not know what Mr. Pitamber Das looks
like, Laila or Majnu. But I was reminded
of the great personality of composite
Indian culture, who was the Deputy Chair-
man of ithis House, and 1 was taken up
by that memory.

Sir, my point was that the question is
a limited one whether Government’s
attention has been drawn to the reported
speech of Mr. Golwalkar and what is the
reaction of the Government. We are
discussing neither the Hindu religion or
any other religion. I agree totally with
my friend, Mr. Rajnarain. Sometimes
he speaks very intelligent things. Today
he has...

SHRI ARJUN ARORA : Very rare.
SHRI CHANDRA SHEKHAR :

said something in the House. .. (Interruptions)
Mr. Deputy Chairman, under the circums-
tances we should not drag on by making
philosophical statements and expositions.
The hon. Minister is just replying to the
limited question from the point of view of
the Government. Any propaganda in the
name of religion is against Indian natione
hood. My friends opposite may not
agree with me. But the Minister has got
all the right to express the opinion of the
Government and express the opinion of
this side of the House. Why so much of
quarrel over that? Mr. Varma and Mr.
Advani may have any point of view.
And if they go on interrupting the Ministez,.
it will not be possible to proceed on this
question, and then they will also not be
able to make any speech in the House.
So, Mr. Deputy Chairman, they should
confine themselves to this statement of
what the hon. Minister has said. She
has only said that the reported statement
of Mr. Golwalkar is against Indian nation~
hood, against the concept cf secular de-
mocracy, to which this nation and this
Parliament adhere.

SHRI LAL K. ADVANI : Sir I wish
to raise a specific pomnt of order. It is
about 1ule 47 of our Rules of Procedure
which pertains to limits of questions and
answers. I think the rule covers nov only
the questions but also answeis given.
1 says about questions that :

*“(xiii) it shall not raise questions of
policy too large to be dealt within the
limits of an answer to a question,”
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I think this applics equally to the question
put and the answers given. I am pre-
pared to discus. at length the concept
of Hindu Rashtrt as accepted by the RSS
and demonstratc to this House that it is
a national and s-cular concept, that there
is nothing comriunal about it. (Inferrup-
tions) But this s not the occasion. My
submission is th:t when a Minister is an-
sweing such a mischievous question and
delberately giv-s the answer as he has
given it leads -y a debate of this kind.
And when M. Rajnarain says something,
and Mr. Chand a Shekhar says something,
it is inevitable that disturbances of this
kind arise. It s inevitable. My humble
submission is th: t the Home Minister could
have pointed (ut that Mr. Golwalkar’s
speecch was to his extent communal and
objectionable. | could have understood
that. .. (Interrup.0ons) But they cannot say
that as far as [ = concept of Hindu Rashira
is concerned, his is the Government’s
policy. Othervise, we will be inviting a
debate. This |'nd of debate is inevitable
when you repl: in terms of policy. Sir,
you should no only restrict the supple-
mentaries, but even the answers given
should be sucl as to confine themselves
only to facts an : not tc any general theory.
As T have said 1 am prepared to discuss
the theory of Hindu Rashira. 1 want
your ruling, Sir.

SHRI HA''ATULLAH ANSARI
1 want to hrir ¢ this fact to the notice of
the hon. Minis ar that Mr. Golwalka: 1s the
author of tw. or three books...

SHRI LAL K. ADVANI : This is no
point of ordcr.

-SHRI HAYATULLAH ANSARI
He is the au hor of two or three books
and in thcse books he has explained his
theory about nationhood and about the
Indian cultur: ...

w) ame fig WeTl 1 g 9T A
AET § g1 geEnFEd ?

(Interruptions by some hon. Members)

g 1H ST, TRETER FIA T ATTHY |
q¥r wfuswR , FfFT ag dige 91w (s |

Tar F TAURANT T WE 7

sl gwaw afq @ oF-ET A<E gT AN |
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oY g fag Wy diz ATE AwTET
9T HTT SARNRATT Q1T FCEE |

SHRI HAYATULLAH ANSARI = I
do not vyield . .

SHRI LAL K. ADVANI : First let him
sit down.

MR. DEPUTY CHAIRMAN : Have
you got a point of order ? If not, please do
not discuss it.

SHRI HAYATULLAH ANSARI :
I am coming to that point.

MR. DEPUTY CHAIRMAN : Do not
come to the point. Tell me briefly what
is your point of order.

SHRI HAYATULLAH ANSARI :
I am explaining.

MR. DEPUTY CHAIRMAN Do
not explain. What is your point of order ?

SHRI HAYATULLAH ANSARI :
These people have spoken too much and
have taken too much time. Gan you not
spare two minutes for me?

MR. DEPUTY CHAIRMAN : I have
given you a chance to raice a point of
order. You teld me il you have a point of
order.

“SHRI HAYATULLAH ANSARI :
He has written many books. In these
books he has explained the theory about
nationhood and about the culture of India.
I want to know what is the reaction of the
Government of India about those books
because these books o «
MR. DEPUTY CHAIRMAN : This

is not a point of order.

SHRI BHUPESH GUPTA : I have a
point of order.

(Shri Babubhai M, Chinai stood up.)

sft Ao Fo TRAIAFT: GHINT W {ATT !
You will get a chance after Mr, Babubhai
Chinai.,

MR. DEPUTY CHAIRMAN Let
Mr. Bhupesh Gupta speak first.

SHRI S. D. MISRA -« But why?
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SHRI BABUBHAI M. CHINAI
On a point of order the Member who

rises 1n his seat first should be allowed to
speak first.

MR. DEPUTY CHATRMAN : Allright,
Mr Babubhai, I will allow you to raise
your point of order (Inierruptions) Please
si1t down.

SHRI BHUPESH GUPTA : I have no
objection 1 you allow me to speak after
Mr. Chinat ...

MR DEPUTY CHAIRMAN : 1 think
Mr Bhupesh Gupta wants to say some-
thing about the point of order raised by
Mr Advani Am I right?

SHRI BHUPESH GUPTA : That s
right Buat if he wants to speak first
I can sit down But after that I must
get a chance I am not going to surrender
my right to say something on this point
May I proceed?

MR. DEFUTY CHAIRMAN : May
I know whe'her you want to say some-
thing on Mr Advani’s point of order or
whether you ..,

SHRI BHUPESH GUPTA : You listen
to me first.

MR. DEPUTY CHAIRMAN : .., are
rapsing a new pornt.

SHRI BHUPESH GUPTA I am
raising a point of order When I utter
1t you will understand it I do not know
whether 1t (s a new point or an old point
But ;t has certajnly a bearing on the subject,
otherwise I say pass on to the next questjon.
I find that some of my friends do not want
to allow me to speak. (Interruptions) Sir,
my point of order 1s symple  (Interruptions)

MR. DEPUTY CHAIRMAN : Please
s1t down

SHRI BHUPESH GUPTA Why
don’t you listen to me?
MR. DEPUTY CHAIRMAN - Mr.

Bhupesh Gupta, Mr Advani wants that
a ruling should be given on his point of
order first  So, do you want to say some-
thing on the pont of order raised by him?

SHRI BHUPESH GUPTA - Am I to
be subjected to cross-examination all the
time?
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MR. DEPUTY CHAIRMAN It is

not that

SHRIBHUPESH GUPTA Tamraising
a point of order.

{Interruptions)

MR. DEPUTY CHAIRMAN : Please
si1t down

SHRT BHUPESH GUPTA Then you
should stop the others also. 1 wanted
only to say on this peint of order .

MR. DEPUTY CHAIRMAN  That
ts what I am asking you, whether you want
to say somethimg on that point of order.
You can say “Yes” or “No”.

SHRI BHUPESH GUPTA - You do
not even allow me to finish my sentence.
If you want to give a ruling on his point
of order (Interruption) Let me fimsh
my sentence, {or goodness’ sake It you
want to give a ruling on his point of order,
you must say that; I will sit down You
need not say all these things. You Just
say “Without hearmg anybody else, I
will give my ruling”.

MR. DEPUTY CHAIRMAN
not said that,

I have

SHRI BHUPESH GUPTA : All right,
you give your ruling.

(Interruptions)

MR. DEPUTY CHAIRMAN : Order,
please

SHRI BHUPESH GUPTA See,
you are not giving your ruling (Interrup-
tions) You should not allow the House to
be withheld from proceeding on this ques-
tion which, I consider, s of vjtalimportance.
Therefore, Sir, either you give your ruling
or let me raise my point of order

(Interruptions)

MR. DEPUTY CHAIRMAN Orders
please.

SHRI BHUPESH GUPTA + This 1s

deliberate obstruction n favour of Golwal-

kar We shall not allow this House to
become an instrument of Golwalkar’s
| propaganda ([nferruptions) See, you are

’not giving jyour ruling

MR DLPUTY CHAIRMAN

T am
| giving my ruling.

(Interruplions)
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SHRI BHUPESH GUPTA : I am not | is the question? The question is whether

going to listen to anything else. The
only thing I sha | hear is the ruling from
you. Please get up to give your ruling.

MR. DEPUT * CHAIRMAN : Please
sit down, Mr Bht pesh Gupta. Mr. Advani,
what was your j.oint of order? Will you
please clarify it 1 little bit so that I can
properly under tand it?

SHRI LAL <. ADVANI : Sjr, my
point of order is that under the rules
governing the : dmissibility of questions
and the scope «f questions and answers,
it is said that nc question should be such
astoraise broadi sues concerning matters of

_ policy or as ca inot be answered in the
course of a briel question. My submicsion
is that this sho ld govern the questions
as well as the an wers,  Ard il answers are
given in a man er as to project matters
of policy, then there are bound to be
supplementarjes that may not be confined
tofacts. In this nase, the question pertains
1o a speech m:de in Delhi by Guruji;
and the questio: is whether that speech
was made and, i* so, what is the reaction of
the Governmer!. The answer could
have been “Th s speech is objectionable
in this respect, and, therefore, we are
proceeding against it”’. Instead of that,
the answer givin is, “We do not know
what the speech was, but so far as Govern-
ment policy is oucerned, it is such and
such.” (Interrupti ms)

SHRI BHUPESH GUPTA : Is this a
point of order ?

SHRI K. S. CHAVDA : Yes, it is.
It is for the Chiir to give a ruling.

Interruptions)

SHRI BABU3IHAI M. CHAINAI
Mr. Deputy C airman, I want to say
something on t is point of order.

SHRI BHUPESH GUPTA Sir, if
vou allow anybody, I shall have prece-
dence. I am 10t going to sit down.

MR. DEPU"'Y CHAIRMAN Mr.
Bhupesh Gupta, if you want to say some-
thing about th: point of order of Mr.
Advani, T wil give you precedence.
Do you want t. say anything on that?

SHRI BHUESH GUPTA Yes,
I want to say something about that.
The honourabll Member has put his
point of order in a very calm and quiet
manner and even smilingly. Now, what

the attentjon of the Government has been
drawn to. This is something on which
we want to know. The Government has
said that its attention has been drawn to,
and the Government has also read out
certain things {rom the newspaper ...

(Interruptions)
SOME HON. MEMBERS : No, no.

SHRI BHUPESH GUPTA : You are
not the Goverrment. You may never
come into the Government. The Govern-
ment has said that its attention has been
drawn. My friends can ask supplementa-
ries as to how the Government’s attention
has been drawn to. Therefore, this is
disposed of. Now, the Government’satten-
tion has been drawn and you may ask
supplementaries. And the next question
is: Ifso, whatis the reaction of the Govern-
ment? That is the crucial question. We
would like to ask the Government this
question: Since your attention has been
drawn to in whatever manner it may
be, what is your reaction to it? My friend
may address a series of questions. I
know. my dear friend, you will address
a series of questions. Therefore, I may
like to ask the Government: Why have
you mnot prosecuted Golwalkar? I wijll
demand for his prosecujion. (Interruption)
It is a different thing. You may ask
for another thing. (Interruption) Therefore,
Mr. Advaniis wrong. No partyisinvolved
here. Where is the question of fact?
The first question is whether the Govern-
ment’s attention has been drawn to it.

i Then, another question is : What is the

reaction of the Government? How does
any question of policy come in here?
It is the reaction of the Government
that we want. And then, after hearing,
if you think that high policy is involved
in it, you can discuss it later. I am not
going into the high policy. My question
will be. as I said before. what the policy
of the Government is with regard to the
prosecution of Golwalkar.

SHRI BABUBHAI M. CHINAI : Sir,
the point of order which Mr. Advani has
raised is very muc h in order according to
me because il you look at the question,
it reads: “Whether Government’s atten-
tion has been drawn to the speech prea-
ching communism delivered by Guru
Golwalkar at Delhi on the 22nd November,
1970;"" To that the honourable Minister
has said in two parts: (1) she has not
got the speech with her. She has not got
even an extract of it. In spite of that,
she has gone ahead explaining to the House
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w}kll'a;t Indian culture is and what Indian |
philosophy 15, etc. etc. My own humble i
;ua't;mlssmn is that synce the Government
has r(:ozgc?t the material before it to answer
o t‘uestlon that has been put, the reply
have% Government should ordinarily
ha thee:\rgltiggtt t;;fg };?lve z:‘ot got the speech
) , therefore, they ca
g?elg. Ntot only that. The quesytionnﬁgz
o hc}))u to the Home Ministry. But
e | Snm.m%ble M_lmstcr who has given
o Cor;rvsvé I‘IlS not in the Home Ministry.
the orse | can accept if they put forward
Somlt:: aQ 'lr:t the Prime Minijster has made
some ]ar‘rdngemcnts and that is why she
beenptl?rlg. But the reply should have
been L at she has not got the text of the
t}r:e o or the extract of the speech and that
the thoﬂvof:{nmt:zzt will look ntn thr 1otter
and | nlep!y. What s the 1dea in saying
ing which she has not got before her?

daangI CHANDRA SHEKHAR : Ma-
epaty Chairman,. .. (Interraptions)

SHRI BHUPESH G
UPTA : I d
not know why today everybody is taking

you, Mr DCputY C'l : :
* ,a1Tma
woman. n, in terms of a

| S AT ; FENET A, JN A
q\ AW T A7 &Y 1 Aoy F7 AT = q7;-
TEY TR AT AT § |
SHRI CHANDR \ SHEKH
AR : 1
:grry, My. Deputy Chairman, I have heaarrrcll
¢ reply that though she has not got the

text of the speech. her attention has been

drawn to the report ;
and that ... ported speech in the press

\aﬂ Wgws 997 YrI® 0 g a7 AT
FAET FT W E 1 W I AL TE, A
qT FYIE E |

SHRI C
be wrong o??rfn]zsgesgg}ilt(}ltﬁﬁ t:hig n&zi
my understanding of the reply. . .

of, TATTIAY : IF T T AFAGT AT
e & fF qeawi@e ST gy FIA WIET &
fr sum W aifear ® gt afz @
wrfgu fs @ wmm @ fw TEET B HaT
WY 93T A §, TIIHE FET 7T
wH F & fag ot ey forg g waud)
ST Al TTA Wi IAWr AAY FEAGT
SrET@ |
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SHRI CHANDRA SHEKHAR : He
does not know the qualities of being a
Minister. Madam Satpathy has more
qualities than you. He should not have
any 1cason to say this.

Mr. Deputy Chairman, the Ministers
are more capable than myself. 1 only
wanted to say that my impression was that
the Minister was saying that though she
had not got the [ull text of the report or the
authorised version of the report, thereaction
ofthe Government to whathas heen reported
in the Press .

SHRI ARJUN ARORA : That is bad
enough.

SHRI CHANDRA $HEKHAR @ .. 1§
what Mr. Satpathy—Mrs. Satpathy has
said.... (Interruptions).

SHRI BHUPESH GUPTA : How shall
we proceed when there is such profused
confusion of sex?

MR. DEPUTY CHAIRMAN : Because
of so much of noise, probably Shri Chandra
Shekhar is confused. Shri Advani raised
a point of order and different points 0
view have been expressed. As pointed
out by Shri Chandra Shekhar and Shri
Bhupesh Gupta, 1 fecl that the attention
of the Government has been drawn to the
Press reports. .

SHRI K. CHANDRASEKHARAN :
May T just intervene?

MR. DEPUTY CHAIRMAN : Please
sit down. They do not have any actual or
tape-recorded version of the speech.
Even then, their attention was drawn to
the Press reports. Therefore, the hon.
Minister is giving the reaction of the
Government tothe points raised in the
[speech. It does not relate so much to
large policy matters. The reaction of
the Government has been asked for in the
question and the hon. Minister is just
trying to give the reaction to the points
raised in the speech of Guru Golwalkar.
Therefore, let us proceed with the question.
But one thing 1 would like to ask. Itas
three minutes to one o’clock now. Should
we take up the formal business now amn
continue with these two questions after
the lunch hour ... (Interrupticns) -

SHRI A. & KULKARNI: What about
my question?

MR. DEPUTY CHAIRMAN She
will reply to the question put by Shri
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Kulkarni. Oth=r questions will be asked
after lunch..... Unterruptions).  Shri Kul- |
karni has alrea |y asked the question and ]
the Minister w: 5 just replying.

SHRI LAL K. ADVANI : She has
already replie.
MR. DEPUI'Y CHAIRMAN : She

has not replied Let her give a reply to
that question. Other questions can be
asked after lunch.

SHRI DAH "ABHAI V. PATEL : Let
us have it at 2 o’clock.

SHRI 8. D. MISRA : We have already
heard Shrima i Satpathy.

SHRI BHUPESH GUPTA : She has
said somethirg. After lunch we can
put suppleme .tarjes. There should not
be any points of procedure. There will
be supplemen aries and shc should give
the replies at 2.30.

Not concluded.]
[Short Notie  Question No. g For
answer vide col  73-74 infra.]

WRITTEN Al . SWERS TO QUESTIONS

RrcomMMeNDAT ON3 OF N.L.G. REGARDING
InpUSTRIAL RELATIONS COMMISSIONS

*483. SHRI RJUN ARORA :
SHRI RAJENDRA PRATA‘P
SINHIA
SHRI KRISHAN KANT :
DR. SALIG RAM : '

Will the Minister of LABOUR AND
REHABILIT: TION be pleased to state:

(2) whether Government have accepted
the recomme idations of the Natjonal
Labour Comn ission relating to the setting
up of industri il relations commijssions for
adjudication f industrial disputes; and

(b) if so, the steps taken in pursuance

[ 18 DEC. 1970]

thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SAN]JI- .
VAYYA): (a} and (b) These recommen-
dations of th* National Commission on
Labour were liscussed at the 2gth Session
of the Standi g Labour Gommittee held
in July, 197¢ when it was agreed that
Industrial Rclations Commissions should
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be set up with the function, among others ,
of adjudication of industrial disputes.
Action in the light of this conclusion is
being considered.

DeMAND OF FOODGRAINS FROM THE STA TES

*784. SHRI R. P. KHAITAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) what was the total demand of food
grains in the country (State-wise) during
the last three years;

(b) the production of foodgrains in the
country (State-wise) during thelast three
years; .

‘() the imports made during the last
three years;

(d) theestimated productionin the coun-~
try during the year 1970-71; and

(e) by what time it is likely to get self-
sufficiency in foodgrains in the country?

THE MINISTER OF STATE IN THE.
MINISTRY OF FOOD, AGRICULTU-
RE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHEB SHINDE) : (a) The demand for
foodgrains, like that for any other commo-
dity, is elastic and depends on a number of
factors like population, levels of incomes
and food habits of the people, extent of
urbanization, and availability and prices of
other substitute foods. In a developing
cpuntry hike. India these factors are cons-
tantly changing and it is difficult to assess
precisely the demand for foodgrains in
the country for any particular period of
time. In a year of good production the
consumption of foodgrains generally in-
creases while in a year of bad production
people are able to manage with much less-
foodgrains.

(b) and (c) A statement containing the
required informatjon is placed on the Table
of the Sabha. (Sz below.)

(d) Itis too early to give any quantita-
tive estimate of production of foodgrains
in the country during the agricultural
year 1g70-71 as even the preparatory
tillage and sowings of rabi crops are not
yet over.

(e) With the rate of growth of 5 per
cent per annum in foodgrains production
envisaged in the Fourth Five Year Plan
the country may attain self-sufficiencyin
foodgrains duringthe Fourth Plen period



